
 
 

GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

 
LOK SABHA 

UNSTARRED QUESTION NO. 2511 
 

TO BE ANSWERED ON THE 06TH AUGUST, 2024/ SHRAVAN 15, 1946 (SAKA) 
 
TRAFFICKING OF MINORS 
 
†2511 SHRI ASHOK KUMAR YADAV: 
 
Will the Minister of HOME AFFAIRS be pleased to state:  
 
(a) whether any special provisions have been made in the criminal laws to 
prevent trafficking of minors and if so, the details thereof; 
 
(b) whether special provisions have been made in the Bharatiya Nyay 
Samhita for strick action on crimes against children; and 
 
(c) if so, the details thereof? 
 

ANSWER  
 
MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS 
(SHRI BANDI SANJAY KUMAR) 
 
(a) to (c): The Government of India attaches high degree of importance to 

the prevention and countering of the crime of human trafficking, especially 

women and children. Section 143 of the Bharatiya Nyaya Sanhita (BNS), 

2023 provides penal provisions for strict punishment for any offence of 

human trafficking. Section 144(1) of the BNS provides for strict punishment 

for the offence of sexual exploitation of trafficked children. The punishment 

for such offences range between five years to life imprisonment. 
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Special provisions have also been, inter-alia, made in the Bharatiya 

Nyaya Sanhita, 2023 for dealing with crimes against women and children. In 

particular, Sections 95 to 99 of the BNS deal with offences against children 

and provide for strict punishment to the offenders. These sections have 

provisions for dealing with the offence of hiring, employing or engaging a 

child to commit an offence; procuration of child; and selling/buying of a child 

for purposes of prostitution, etc. The punishment for these offences range 

between three years to fourteen years. 

In addition, Section 139 of the BNS provides punishment against 

kidnapping or maiming of a child for the purposes of begging. Section 141 

of the BNS provides punishment for importation of a girl or boy from foreign 

country for illicit sexual exploitation etc. The punishment for these offences 

range between ten years to life imprisonment. 
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